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(b) According to the manufacturer
initially the import tent would
be 60 per cent but could be scaled
down to 20 per cent after three years,

(¢) There is a large export poten-
tial provided the prices and quality
become competitive with those pre-
vailing in the international market.

Progress of Bhaskara

1011. SHRI N. K, SHEJWALKAR:
Will the PRIME MINISTER be
pleased to state:

(a) whether India’s second satel]-
lite, Bhaskara, is making successful
attempts in studying Luni river flood
jn  Rajasthan and transmitting the
other data;

(b) if so, whether the satellite is
wlso studing other atmospheric con-
tents and if so, the details thereof
together with re-oriented capacity of
satellite;

(c) whether the indigenous
material used in the satellite have
proved to be same level ag the
imported ones; and

(d) whether there ig any proposal
under consideration of Government
to launch another satellite in the near
future if so, when and the details
thereof?

Tﬂ‘I'E PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Fir The Satellite Microwave Radio-
meter (SAMIR) on board the Satellite
‘'made cbservations over the Luni
T¥er basin during the time it was
flooded,

(b) The SAMIR data has also been
used to estimate the water vapour
tontent in the atmosphere over ocean
areas. The satellite has been re-
oriented with its spin axis in the
drbital plane as compared to an ear-
lier orientation where the spin axis
Was perpendicular to the  orbital
lane, This will help the satellite
n now covering the whole of India
%ith the SAMIR payload, once every

0 days as compared to an earlier
Coverage of once every 9 days.
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(¢) The indigenously deveioped
white thermal paint and solar cells
used in the importance secondary
experiments of the satellite perform-
ed satisfactorily. Other indigenous
materials used in the fabrication of
satellite have also performed satis-
factorily.

(d) The refurbished prototype of
Bhaskara Satellite is likely to be
launched in the first haif of 1981
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Withdrawal of Cases from Courts

1013. DR, SUBRAMANIAM SWA-
MY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government  have
recently ordered the prosecuting
agencies to withdraw certain cases

from the courts; ang

(b) if so, the details of the cases,
and the courts’ reaction to the plea for
ithdrawal of these cases?





